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2. A copy of the Foreigners (Restric-
tions on Residence) Amendment 
Order, 1969, published in Notification 
No. G.S.R. 858 in Gazette of India 
dated the 29th March, 1969, under 
sub-section (2) of section 3 A of the 
Foreigners Act, 1946. [Placed in 
Library See No. LT-883/69.1 

3. A copy each of the following Noti-
fications under sub-section (2) of 
section 3 of the All India Services 
Act, 1951 :-

(i) The All India Services (Discipline 
and Appeal) Rules, 1969, published 
in Notification No. G.S.R. 926 in 
Gazettee of India dated the 12th 
April, 1969. 

(ii) The Indian Administrative Service 
(Pay) Third Amendment Rules, 1969, 
published in Notification No. G.S.R. 
927 in Gazette of India dated the 
12th April, 1969. 

(iii) The Founh Amendment of 1969 to 
the Inslian Administrative Service 
(Pay) Rules, 1954, published in 
Notification No. G.S.R. 928 in 
Gazette of India dated the 12th 
April, 1969. 

(iv) The All India Services (Commutation 
of Pension) Amendment Regulations, 
1969, published in Notification No. 
G .S. R. 929 in Gazette of India 
dated the 12th April, 1969. [Placed 
in Library. See No. LT-884/69.1 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

FORTY-FOURTH AND FORTY-EIGHT 
REPOhT 

SHRI PREM CHAND VERMA 
(Hamirpur) : I beg to present the following 
Reports of the Committee on Public Under-
takings :-

t. Forty-fourth Report on Fertilisers 
and Chemicals Travancore Limited. 

2. Forty-eighth Report on action taken 
by Government on the recommen-
dations contained in the Thirteenth 
Iteport of the Committee on Public 
Undenakings (Tbird Lok Sabba) on 
Management .. nd Administration of 
Public Underiakings (Planning of 
Projects)_ 

ESTIMATES COMMITIEE 
(i) SEVENTY-SILVENTH, EIGHTIETH, 

EIGHTY-THIRD AND EWHTY-FQUlITH 
REPOR1S 

SHRI S. KANDAPPAN (Mettur): I 
beg to present the following Reports of the 
Estimates Committee :-

I. Seventy-seventh Report on action 
taken by Government on the recom-
mendations contained in the Tenth 
Report of the Estimates Committee 
on the Ministry of Railways-
Commercial and other congalte 
matters rela! ing to Indian Railways. 

2. Eightieth Repon on action taken by 
Government on the recommendations 
contained in the Eighty-third Repon 
of the Estimates Committee (Third 
Lok Sabha) on the Ministry of 
Education-Visva-Bharati University. 

3. Eighty-third Report on the Ministry 
of Health and Family Planning and 
Works, Housing and Urban Develop-
ment (Department of Works, Hous-
ing and Urban Deve]opment)-
Department of Printing and Station-
ery (Printing Wing). 

4. Eighty-fourth Report on the Ministry 
of Home Affairs-Central Vigilance 
Commission. 

(ii) SrATEllUiNT SHOWING FINAL 
REPLIES OF GOVERNMENT TO 

RBOOMMENDATlON3 IN 
FIFTy-SECOND REl'ORT 

SHRI S. KANDAPPAN: I beg to lay 
on the Table a Statement showing the final 
replies of Government to recommendations 
included in Chapter V of the Fifty-Second 
Report of the Estimates Committee which 
were not furnished by Government in time 
for inclusion in the said Action Taken 
Report relating to Ministry of Education-
Aligarh Muslim University. 

11.50 brs. 
BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND ~ 
PORT (SHRI RAGHU RAMAIAH).: As the 
House is aware, all Demands for Grants in 
respect of the Budget (Geoeral) for 1969-76, 
will he voted at 6.30 PM. on Monday, tile 
28th April, 1969. The Government BusinC$s 

for the rest of the next week will consist of r-



211 B.O.H. APRIL 25. 1969 B. O. H. 2U 

[Shri Raghu Ramaiah] 
1. Consideration and passing of :-

The Finance Bill, 1969. 
2. Further consideration and passing 

of the Registration of Births and 
Deaths Bill, 1968, as passed by Rajya 
Sabha. 

3. Consideration and passing of the 
Union Territories (Separation of 
Judicial and Executive Functions) 
Bill, 1968, as r.ported by the Joint 
Committee. 
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1 ~ ~ ij; r.rt! ~~ ~ ~  
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SHRI N. K. SOMANI (Nagaur): This 

maUcr about the Synthetics & Chemicals 
Ltd's collaborators. Firestone International, 
is really now becoming quite quarrelsome 
and may have overtones which might reflect 
on our policies of future collaboration. It 
is an accepted fact that two major partners 
in an important industrial underlaking like 
this should Dot be allowed to wash ditty 
linen in public and these matters should not 
be left to linger to such an extent that it 
becomes a confrontation and proxy fights, 
which will have unhealthy effects on our 
economy . 

I would, therefore, support Shri Madhu 
Limaye. I have already tabled a call atten-
tion notice as well as a short notice question 
on the subject. But most of the time un- < 

fortunately, we get a cyclostyled note saying 
that the hon. Minisler is unable to accept 
it. 

The plea is that this is a matter of 
unusual importance in the operations of 
joint projects in this country as well as for 
tbe future of such projects. Therefore. it 
calls for some kind of government interven-
tion before the meeting on Monday. Hence, 
I would strongly reinforce tbe plea that 
sometime be allotted for a discussion of the 
matter. Or let Government make a state-
ment as to what they propose to do to 
resolve this conflict. 

SHRI S. K. TAPURIAH (Pali): I agree 
witb the submission 'Vade. 

SHRI RAGHU RAMAIAH: I under-
stand the anxiety of hon. members. But you 
will appreciate there are certain procedures 
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here. If it has been given ~  of a 
call attention motion, is a matter entirely 
within the discretion of the Chair. 

SHRI RABI RAY (Puri) : Short notice. 

SHRI RAGHU RAMAIAH: I am 
aware of it. I do not know whether in this 
case a short notice question has in fact been 
tabled. I f it has heen the Minister concern-
M must he seized of it. As for the rest, it 
is in your hands. 

SHRI RANG A (Srikakulam): He can 
certainly use his good offices wi'h the 
Minister concerned to have that short notice 
question accepted. 

SHRI RAGHU RAMAIAH: I shall 
convey the anxiety of the hon. members to 
him. 

Before I conclude, there is one item 
which I omitted in my statement through 
oversight. Next week's bu,iness will also 
include The Estate Duly (Distribution) 
Amendment Bill, 1969. 

MR. DEPUTY-SPEAKER: He has 
raised a very important point. We are 
scheduled to conclude the Demands for 
Grants by Monday evening. But Shri 
Ranga has made a plea that the Minister of 
Parliamentary Affairs use his good offices 
with the Minister concerned and somehow 
let this matter be brought before the House 
on Monday at least. 

'" ~ fm: ~  ~ ~  ~ 
~ w.r ~~ ~ ~ ~ ~~  ~  

,hIT ~~ ~ ~ ~ I lI\H'lI'tc 4'''c<: iii 
~~  if ifl: ~  if ~ wrliiTT -~ 
~  

MR. DEPUTY-SPEAKER: That is left 
to him. I have supported his plea. 

SHRI S. M. BANERJEE (Kanpur): 
You have come to. our rescue for a right 
cause. 

There are two items agitating our 
minds. We discussed them in the Business 
Advisory Committee yesterday. The hon. 
Minister bas agreed that the Bill to ban 
company donations will be discussed in this 
session and the 6th May has been fixed for 

~ it. This should be borne in mind and 
adhered lO lest the impression may go round 
that we are not interested in, or serious 
about it. 

Secondly, an assurance was given in this 
House regarding discharged and suspended 
employees of the Central Government who 
parricipated in the 19th September token 
strike. A motion has been tabled by Shri 
Madhu Limaye and myself, and in the 
Business Advisory Committee, we discussed 
it, because all these solemn assurances given 
by Shri V.C. Shukla have not been, unfortu-
nately, implemented. I am very happy that 
the Home Minister has taken note of it, but 
nothing has yet happened. I requested the 
han. Minister and he has agreed. and when 
the han. Speaker was in the Chair, he has 
also agreed that there should be some time 
given, an hour at least, for this subject in 
case the solemn assurances are not fulfilled. 
I request the hon. Minis:er, through you, to 
see that these items are discussed by the 
House: one is about the company donations 
and the other is about tbe solemn assurances 
to take back those employees. Tbere must 
be a discusssion for one or two hours on 
the motion. It has been mentioned in the 
Business Advisory Committee. The han. 
Minister can say. "Yes" DOW, and that is an 
end of the matter. 

SHRI RAGHU RAMAIAH: Whatever 
is decided by the Business Advisory Com-
mittee has been decided. The hon. Member 
knows it, I know it and the House knows it, 
and I will naturally announce the programme 
necessarily in the agenda for the next week 
in which all the items can be taken up. But 
about some other items for one hour discus-
sion and all that, I do not know what has 
transpired between the hon. Member and 
the Speaker. I am not personally aware d 
it and it is a matter for verification. 

SHRI S. M. BANERJEE: Sir, the 
Speaker was there; the Secretary was there; 
the Minister was there. I am not referring 
to anything which was· not di$cussed at the 
Business Advisory Committee. My only 
request is that this subject should be dis-
cussed, and on behalf of the House, on our 
behalf and on behalf of all those who have 
lost their Jobs, I request the Minister to 
kindly convey to Mr. Shukla and Mr. Chavan 
the desirability of discussing the matter. 

MR. DEPUTY-SPEAKER: The Minis-
ter has stated that all the decisions have 
been taken at the Business Advisory 
Committee. The other matters, for the time 
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being, whatever has transpired between you 
and some Members or the Speaker, are not 
before the House. 

~  ~~~  ~ : ~ ~ » ~  
~  ~  orTCf ~ ~  ~  
tim<: ~  it ~  ~  ~ ~ 
~~ it" CfT=t it I orgcr ~ m ~ 
~ ~ f"'" it" CfT't it l!Cf;fi'ic 'l>T ~~ 
if1"fu!il ~  ~ it" Wfrfor'f> ~ ~1 ~ 

~ ~  ~ ifQCf ~ <'ill! ~ ~ ~ t<mr 
em ~ ;;it ~ ~ ~ ~ it" orT't it 
l!q;fitc?; 'I>"rt ~ ~  ~ CIt ~ it" fut{ 
fi:!f.t"m: ~ ~ ~ mill firm lfT ~ 
~ ~  am: ~  

MR. DEPUTY SPEAKER: You are 
supporting the plea of Mr. Banerjee and the 
Minister has taken note of it. 

~  ~ ~ (lfl!Cf'fT) : ~ CfTCf 
it ~ ~  ~ f'l> f<re 1f;rT;;("T ~  
. ~ ~~  ~ itl ~ iifTm 
it 'f>Tiif ~ WIT, mi <frmr ~ 
WIT, ~  ~ ~ ~1 gO: I ~~ 't>'T 
~ ~ ~ ~ f'l> ~  Cf&T rn 
mr. <r&t ~ ~  ~ rn .mr ~1  
f'IiCf"iIT olm ~  lfT ~  ~ ~  it" CfT=t it 
~  <'i'tq. ~ ~  it ~ I ¢iifll; ~ 

~  f'l> lfT crt f.m ~  ~ ~ it 
lfT 3TT'f ifiTiif ~~~  *r: ~ lfT mi 
.. ~ ~~  ~ ~ I 

SHRI RAGHU RAMAIAH: The hon. 
Members have asked for your guidance and 
your good offices for so many things. May 
I also seek your guidance and good offices 
in seeing that such matters might be raised 
in a proper manner and proper notices may 
be given 10 raise such matters (Interruption) 

SHRI S. K. T APURIAH: Calling 
Attention Notices are given. What is more 
proper? Let him explain. 

SHRI S. M. BANERJEE: Sir, just one 
word by way of explanation. The hon. 
Minister has said that whatever transpired 
between a Member and the Minister or the 
Speaker. he is not aware of. May I remind 
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the han. Minister that whatever have 
mentioned was discussed at the Business 
Advisory Committee ? 

MR. DEPUTY-SPEAKER: Discussion 
in the Business Advisory Committee, after 
aU, is a prprate discussion. It would not be 
proper on tbat basis to raise anything here. 

12.59 hrs. 

DEMANDS' FOR GRANTS 
MINISTRY OF 

STEEL AND HIIAVY ENGINEERING 

MR. DEPUTY-SPEAKER: The House 
will now take-up discussion and voting on 
Demand Nos. 83, 84 and 130 relating to the 
Ministry of Steel and Heavy Engineering for 
which four hours have been allotted. 

Han. Members present in the House 
who are desirous of moving their cut motions 
may send slips to the Table before 2.1S 
indicating the serial numbers of the cut 
motions they would like to move. They 
will be treated as moved if they are other-
wise admissible . 
DEMAND No. 83-MINISTRY OF STEEL 

AND Hli:A VY ENGINEERING 
MR. DEPUTY-SPEAT(ER: Motion 

moved: 

"That a sum not exceeding Rs. 
19,00,000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1970, 
in respect of 'Ministry of Steel and 
Heavy Engineering'." 

DEMAND No. ~  ~  

EXPENDITURE OF THE MINISTRY OF 
STEEL ~  HEAVY ENGINEERING 
MR. DEPUTY-SPEAKAR: Malian 

moved: 
"That a sum not exceeding 
Rs. 1,33,68,000 be granted to the 
President to complete the sum neces-
sary to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1910, In respect of 'Other 
Revenue Expenditure of the Ministry 
of S:eel and Heavy Engineering'." 

"Moved with the recommendation of the President. 


